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WESTERN ZONE BENCH, PUNE 5JL8
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CiTY & L-II SITORIGINAL APPLICATION NO. 121 OF 2025 (WZ)

IN THE MATTER OF:

Udaykumar Ramanilal Patel : Applicant

V/s

The Director, Sovevax Biologics Pvt. Ltd. & Ors. : Respondents

REPLY ON BEHALF OF THE RESPONDENT
CENTRAL POLLUTION CONTROL BOARD (CPCB)

No. 03:

1. That, Hon’ble NGT (WZ) vide order dated 19.03.2026 has sought reply of respondents

(CPCB is Respondent No. 03) in the instant matter. Thereby, the submission is made

in following paragraphs.

2. That, CPCB is constituted under Section 3 of the Water (Prevention and Control of

Pollution) Act, 1974 (hereinafter referred to as “Water Act, 1974”). It performs the

functions under the Water Act, 1974, The Air (Prevention and Control of Pollution)

Act, 198 1 (hereinafter referred to as “Air Act, 198 1 ”), The Environment (Protection)
Act, 1986 (hereinafter referred to as “E (P) Act, 1986”) and rules made therein. The State

Pollution Control Board (SPCBs) / Pollution Control Committee (PCCs) in every

State/Union Territory have been constituted under Section 4 of the Water Act, 1974 and
Section 5 of the Air Act, 1981 and are responsible for implementation of provisions of

both the Water Act, 1974, Air Act, 1981 along with E(P) Act, 1986 and rules made

therein in their respective State / Union Territory.

3. That, the matter is related to allegations against an industrial unit namely M/s Sovevax

Biologics Pvt. Ltd. (hereinafter referred to as 'unit’), located at Survey No. 332/1 and

332/1-A, Village-Bhimpore, Daman, Dadra & Nagar Haveli Diu Daman- 396210

(Respondent No. 01) for carrying out mining activity at Survey Nos.332/1, 330/2,

330/3, 329/1, 2,4,5,6,7,5-A & 5-B, and 328/3, 4, & 5-A at Village Bhimpore, District

Daman, without obtaining Environmental Clearance (EC), Consent to Establish and

Consent to Operate.

4. The applicant submitted that the mining activity, excavation of soil and use of explosives at

aforementioned survey numbers at Village Bhimpore, District Daman by M/s Sovevax

Biologics Pvt. Ltd. is being carried out without requisite legal permissions from PCC
ofDaman and Diu and Dadra and Nagar Haven (Respondent No. 4).
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5. That, it is humbly submitted that Consent to Establish (CTE), Consolidated Consent

and Authorization (CC&A) are issued and dealt by the Pollution Control Committee

(in this matter PCC of Daman and Diu and Dadra and Nagar Haveli). Further,

Environment Clearance related permission is dealt by concerned Environment Impact

Assessment Authority and mining related permissions are dealt by the relevant

authorities of Union Territory.
6. That, based on the information received from PCC of Daman and Diu and Dadra and

Nagar Haveli and documents attached with the affidavit submitted by Respondent 1,

M/s Sovevax Biologics Pvt. Ltd., which is served to CPCB Regional Directorate
Vadodara, following is submitted.

7. That, the unit has obtained Consent to Establish from PCC of Daman and Diu and

Dadra and Nagar Haveli dated 12.03.2024 for manufacturing of Vaccines & biologics

(220 Lakh units/ Year) and Monoclonal Antibodies (100 Lakh units/Year). Copy of
CTE is attached as Annexure-1.

8. That, the unit has obtained No Objection Certificate (NOC) dated 12.03.2025 for

blasting of rocks and levelling lands by using explosives like Nitro-compounds (Class3)

@ 17500 Kgs, Nitro Mixtures (Class2) @ 17500 Kgs and Detonators @ 600 Nos. from
the office of the Collector Daman. It is to submit that condition 24 of the said NOC

mentions 'No mining permitted” (Annexure-2).

9. That, the unit has acquired the project land along with N. A. permissions (for industrial
use) issued from the office of Collector, Daman. Condition 1 and 3 of N. A. permission

dated 1 1.03.2024 (Annexure-3) issued from Collector, Daman office reads as:

i. Condition 1: Leveling and clearing of the land – The applicant shall be bound to level

and clear the land sufficiently to render suitable for the particular nonagricultural purpose

for which the permission is granted to prevent insanitary condition”.

Condition 3: Use - The applicant shall not use the said land and building erected or to

erected thereon for any purpose other than residential / industrial/any other non-

agricultural purpose, without the previous sanction of the Collector.

10. That, the above submissions show that the unit has obtained permission / NOC from
Daman administration with terms and conditions mentioned therein for acquiring the

land for industrial purpose and blasting of rocks and levelling lands by using explosives.

No mining activity was either proposed or granted by the local authorities as per
available records with this office.

11. That, it is humbly submitted that, Section 3 (e) of Mines and Minerals (Development

and Regulation) Act 1957, defines minor mineral given as below:

CT
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3(e) "Minor Minerals" means building stones, gravel, ordinary clay, ordinary
sand other than sand used for prescribed purposes and any other mineral, which
the Central Government may, by notifIcation in the Official Gazette, declare to be
a minor mineral."

Government of India has notified minor mineral in G.S.R. 436 dated 1.6.1958 and

superseded the same vide Notification G.S.R. 786 (e) dated 23.8.1989.

12. Under section 15 of MMDR Act 1957, the State Government may, by notification in

the Official Gazette, make rules for, regulating the grant of [quarry leases, mining

leases or other mineral concessions] in respect of minor minerals and for purposes
connected therewith. The Directorate of Industries and Mines is the concerned agency
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13. That, the answering respondent craves reply of the Hon’ble Tribunal to file additional

reply, in future, if required.

14. That, in light of the above submission, it is respectfully submitted that this Answering

respondent i.e. CPCB, shall abide by any order(s) or direction(s) passed by this Hon’ble
tribunal in the instant OA.

;#:it.„,
Scientist 'E’ & RD (Vadodara)
Central Pollution Control Board
tI. a7flqqlmFr / Dr. Arvind Kumar JIn
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rNP§ ORIGINAL APPLICATION NO. 121 OF 2025 (WZ)

IN THE MATTER OF:

Udaykumar Ramanilal Patel Applicant
V/s

The Director, Sovevax Biologics Pvt. Ltd. & Ors. : Respondents

Regd' No.: aS JH
AFFIDAVIT

Date Ug / OS /20 Qd

1 Arvind Kumar Jha, aged 48 years, having office at the Regional Directorate (Vadodara),

Central Pollution Control Board (CPCB), Nr. VMC Ward No. 10 Office, High Tension

Road, Subhanpura, Vadodara, 390023), do hereby solemnly affirm, declare on oath and

state as under:

1. That the deponent is authorized representative to represent the Respondent CPCB in the present

case, and as such, I am well conversant with the facts and circumstances of the present case on

the basis of the information derived from the official records, and hence, I am competent and

authorized to verify, sign and swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present affidavit as I am

competent to swear this affidavit.

3 . That the accompanying reply has been drafted and filed under my instructions and the contents

thereof are true and correct on the basis of the record maintained during ordinary course of

business ofCPCB and available records and documents and the contents of the same are read

o"er and e'plained tO me '"d ”' "'t ”p”t'd h”'i" fo' the ”k' 'fb”'ity. %.bdh£
DbPO XENT€lr4Pe

’SHI LpA
ZAV£R

VAD DbiR
CITY & DiST

VERIFICATION

Verified at Vadodara on this Day of May, 2026 that the contents of the above reply
are correct and true on the basis of the record of the cases as mentioned in the day to day affairs

of the CPCB. Nothing has been concealed therefrom or mis- stated.

Verified at Vadodara on this the Day of May, 2026. W&
DEPONENT

dI . NtBR WR W/Iir. IIVia kumar Jha
+ftq fRimRI / RoMdauB f

+Olsen f+ZtIM A /wlunrviun#r80r8auo
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IIlly d Enwonmm Fen lanaecRee+lndba4
Href:WFm Rgn-noel&Sen
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NOTARI NOTAGtR}

? AvE

NOTARIAL,L

Vi SolemnlyAmrmed / Declarqd
Siorn Before me by..42.=JAy

S. B. ZAVERI
NOTARY
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NOTARIAL NOTARIAL NOTARIAL NOTARIAL NOTARIAL
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